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DA .28/94

dudgement

(As per Hon, Mr, A,8, Gorthi, Member (Administration))

Heard Sri K,5.R. Anjaneyulu, learned counsel for the
applicant and Sri K, Bhaskara Ro, learned counsel fPor the
resppndents.

2. The applicants who were working in the scale of pay of

Rs. 1400-2300 against the existing vacencies in LSG cadre and
were discharging Supervisery duties have filed this applica~-
tion for a direction to the respondemts to modify the BCR Scheme
so as to protect the interests of the applicants hersin for
promoting them from Grade 11 to Grade 111} to consider the
applicants for Grade III in the pay scale UF-%.ﬂGGD-ZBEU without
insisting on their completing minimum prescribed service in the

basic geade and to give all consequential relisfs,

3.  Similarly situated employees had approached the Banmgalore

Bench of the Tribunal in DA,403/92 and it was disposed af on
2-9~1993, Acanrdingly the applicants herein alsc will be
entitled tothe same reliefs as were given to the applicants
in 0A.403/92 on the Pile of the Bangalore Bench.. -

4, The QA is allowed with the following directions to the
respondents : -

i)  In implementing the BCR scheme, the case of the

appllcants uho are senlor in Grada 11, b;:&#&ﬁgal-
} of-thed am > erit-gueta,” com-

pared to the ather ufficlals like R-3 to R-& to
Grade II urder (OTBP Scheme, should he considered
for promotion to Grade III in scale of FRs,1600-
2660 in their turn as per their sepiority, when-
gver their erstwhile juniors in Grade II are
considered for promotion to Grade 111 by virtue
of their having completed 26 years of service in
the basic grade, without 1n31st1ng cn the
applicants completing the minimum prescribed
years of service in the basic grade, All other
conditions of BCR scheme except the length af
service will however, be applicable while con-
dering their promotion to Grade III.

ii) Consequently, in case the applicants are found suit-
able for such promotion, they shall be promoted to
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Grade III with effect From the date their
erstwhile juniors were promoted freom- Grade 11
to Grade 111 with all consequential benefits
including seniority and-arrears of pay and®’
allowances from such"datés, They should also
be put on superuxsory dutles dependlng cn themr
sanlor&ty. SR

© - .

iii) The BCR schame shoulti be modified su1tably to
Rttt

protect the interest of the officials like the
capplicants for their prnmotlon Frnm Grade IIto

E U N i el . [ -

iv) The above tlirectiaons: shall-be' cumplxed u1th1n

a period of four menths from the date of reGE1pt

of & copy of this order, *’
5. As the applicants in the present 0A were promoted to
Grade I1 on the basis of seniority-cum-fitness basis, learnedjﬁt?f
counsel for the appliéanf has drawn our attention to a deci- |
sion of the Bangalare Bench of the Tribunal in 0A,341/93. In ﬁ'“
that casgkth;‘Tribunal gave similar relief to the applicants
as was given to the applicants in DA,403/92, Conseguently, Q!

the applicants herein also will be entitled to the same

reliefs as has heen given by the Tribunal in 0A.403/92 as ig;:

e

extracted above..

6. The DA is allgwed accordingly. No costs. N
i
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- Disgosed of with
Dismissed.
Dismilssed as withdrawn.
Dismi ed for Default.

Re jected, Ordﬂred

\—%’order as to costs. _1’ Q/W






